PRESS NOTE

Standards relating to Oils and Fats

Food Safety and Standards Authority of India has notified Food Safety and Standards (Food
Product Standards and Food Additives) Fourteenth Amendment Regulation, 2017 in the
official gazette of India w.r.t oils and fats.

In these regulations, new standards for Virgin Coconut Oil and Peanut Butter have been
included and renaming of Linseed Oil as Flaxseed/Linseed Oil has been done to remove the
confusion created amongst the consumers due to name.

Furthermore, the parameter ‘Acid Value’ in standards of Palm oil and Palm kernel oil has
been changed to Free Fatty acid value (%) (expressed as Palmitic Acid) and (expressed as
Lauric Acid) respectively and the limits of the same (free fatty acid) have been revised to not
more than 10.0 so as to reflect the naturally occurring changes in the product during the
period from harvest to its reception at oil mill.

These regulations have been finalised after consideration of the comments received from the
stakeholders in this respect and shall immediately come in to force on the date of notification
in the Official gazette of India.
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IEIGREE

1. |fe e S T — (1) = RIS 9 @rer AT S a9 (G IR q19E ST are
qEATsT) Htag qergd &, 2017 2

(2) 7 fafRes oo § 39 sifam et i AT iy w9 gl
2. T LT 37T 9 (AT IATE HT9 A7 g qgarsy) fafagw, 2011 #, faffgw 2.2 §—
() Tt & Hetaa so-faffaw 2.2.1 §,—
(F) ARAT T & FT8d @€ 1 F T4, HHforiagd @ue i e T AT SITua, dqaiq—
“1 (1) Forga AT a9 & A9 § ot o Friaer & R (Fre =qE ) & 919 @IRT &6 Ji05%

T YT AT & qT9 A7 347 a9 F 9 A S g, S 97 § a@5dq™ A9i g aar 7 Fyg

TR At f3AT e % Uk THehl YThideh STawT § /I & o7 9 giaT g1 T8 9T% g 3
FTHT, THT AT AT TG TaTAT, T 6T T T, ATATTE STl T T AT T478 T2 AT Tari AT

GIAST O & T SR 3 et ATt &7 T HT—

#. 4. Arfie LRI

1. 40°C ¥ IadE TAFH 1.4480 - 1.4492

2, kil T AT 0.5 TTavera & s7faes 7ot
3. | el seefgat T SIATE 0.05 TRyera & wfers 78t
4. | AT A 250 3 arfar St

5. | SETE A 4.0-11.0

6. STTTRLT TaT AT AT 0.5 wfdera & srferes 7t
7. FeATT A 0.5 # erfar T2t

g. | AT AT 13 & %77 ALY

9. RREEIEERIE] a1 o 9 Frem 15 Toqed & ford T8

STSITAIA e o Torw adreror & forg wdyeqor sForrea g
(i) V=T WEATA - ST T

(ii) dque, ATFAT AT AGTA - =7 ATTF H A AT IR T TLEAT 3T AT (F50F, AT 3T
sratire) fafaaw, 2011 F srqam 2
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(iii) E@=EAT - ITE A AR AT HAAT G GRAT AT AWF (T AT FHT AT 3T

THoredtn) fafaam, 2011 #t =T 4 § 7s5fa @R o @ q2aT 3 |/ Afaf=ae, 2006
o UGN AT T 0T 97 FeThd UH o= fRemtaaent A Har S|

3ot = fafamt & afifere = | g geAsa i SATETs ht e HA|
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5 T T 4.0 & ATIF TRl T

ST ot o forw adtetor g ateqvr e gt ATe |

TAT, THH =9 AAFAT T aifere aigd  SAqa1d @rer AaF af T,

THH ATATCh, ATG d AATE® Mwuor 9a5td g0 ST 6T 737 8 3T 9/a § anfdd o =9
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MINISTRY OF HEALTH AND FAMILY WELFARE
(Food Safety and Standards Authority of India)
Notification

New Delhi, the 121 October, 2017

F. No. Stds/O&F/Notification (3)/FSSAI-2016.—Whereas the draft Food Safety and Standards (Food Products
Standards and Food Additives) Amendment Regulations, 2016, were published as required by sub-section (1) of section
92 of the Food Safety and Standards Act, 2006 (34 of 2006), vide notification of the Food Safety and Standards Authority
of India number Stds/O&F/Notification (3)/FSSAI-2016, dated the 10" October, 2016, in the Gazette of India, Extraordi-
nary, Part ITI, Section 4, inviting objections and suggestions from the persons likely to be affected thereby, before the ex-
piry of the period of thirty days from the date on which the copies of the Official Gazette containing the said notification
were made available to the public;
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And whereas the copies of the said Gazette were made available to the public on the 19" October, 2016;

And whereas the objections and suggestions received from the public in respect of the said draft regulations have been
considered by the Food Safety and Standards Authority of India;

Now, therefore, in exercise of the powers conferred by clause (e) of sub-section (2) of section 92 read with section 16 of
the said Act, the Food Safety and Standards Authority of India hereby makes the following regulations further to amend
the Food Safety and Standards (Food Products Standards and Food Additives) Regulations, 2011, namely:-

Regulations

1. Short title and commencement.—(1) These regulations may be called the Food Safety and Standards (Food Products
Standards and Food Additives) Fourteenth Amendment Regulations, 2017.

(2) They shall come into force on the date of their final publication in the official Gazette.

2. In the Food Safety and Standards (Food Products Standards and Food Additives) Regulations, 2011, in regula-
tion 2.2,—

(I) in sub-regulation 2.2.1 relating to OILS,—-
(a) after clause 1 relating to Coconut oil, the following clause shall be inserted, namely:—

“1 (A) Virgin Coconut Oil means the oil expressed from the kernel of Cocos nucifera nuts by mechanical or natural
means with or without the application of heat, which does not lead to alteration of the oil and virgin coconut oil is suita-
ble for human consumption in its natural state without refining. It shall be clear and free from rancidity, suspended or
other foreign matter, separated water, added colouring or flavouring substances, or mineral oil and it shall conform to the
following standards, namely:—

S. No. Parameters Limits
1. Refractive index at 40°C 1.4480 - 1.4492
2. Moisture Not more than 0.5 per cent by weight
3. Insoluble impurities Not more than 0.05 per cent by weight
4. Saponification Value Not less than 250
5. Iodine value 40-11.0
6. Unsaponifiable matter Not more than 0.5 per cent by weight
7. Acid Value Not more than 4.0
8. Polenske Value Not less than 13
9. Peroxide Value Not more than 15 milliequivalent per kg of oil

Test for argemone oil shall be negative.
@) Food Additives not permitted.

(ii) Contaminants, Toxins and Residues: The product shall comply with the Food Safety and Standards
(Contaminants, Toxins and Residues) Regulations, 2011.

(iii) Hygiene: The products shall be prepared and handled in accordance ~ with the practices prescribed in
Schedule 4 of the Food Safety and Standards (Licensing and Registration of Food Businesses) Regula-
tions, 2011 and any other such practices prescribed from time to time under the provisions of the Food
Safety and Standard Act, 2006.

The product shall conform to the microbiological requirement prescribed in Appendix B.
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(iv) Labelling: The provisions of the Food Safety and Standards (Packaging and Labelling) Regulations,

2011 shall apply.

v) Methods of Sampling and Analysis: As provided in the relevant Food Safety and Standards Authority

of India Manual of Methods of Analysis of Food.”;

(b) for clause 4 relating to Linseed oil, and its standards specified therein, the following shall be substituted, namely:—

“4. Flaxseed or Linseed oil (tisi ka tel) means the oil obtained by process of expressing clean and sound Flaxseed
or Linseed (linum usitatissimum). It shall be clear, free from rancidity, suspended or other foreign matter, separat-
ed water, added colouring or flavouring substance, or mineral oil. It shall conform to the following standards,

namely:—
S. No. Parameters Limits
1. Butyro-refractometer 69.5-74.3
reading at 40°C
Or
Refractive Index at 40°C 1.4720-1.4750
2. Saponification value 188 to 195
3. Iodine value Not less than 170
4. Unsaponifiable matter Not more than 1.5 per cent
5. Acid value Not more than 4.0

Test for argemone oil shall be negative.

However, it may contain food additives permitted in these Regulations and Appendices.

Further, if the oil is obtained by the method of solvent extraction and the oil imported into India whether ob-
tained by solvent extraction or otherwise, it shall be supplied for human consumption only after refining and
shall conform to the standards laid down under regulation 2.2.1 (16). The oil so refined shall not contain hex-

ane more than 5.0 ppm.”.

(c) for clause 7 relating to Rapeseed oil or mustard oil-low erucic acid and its standards specified therein, the
following shall be substituted, namely:—

“7. Rapeseed or mustard oil-low erucic acid means the oil obtained from clean and sound, low erucic acid oil
bearing seeds of rapeseed belonging to compestris, juncea, or napus varieties of Brassica by the method of ex-
pression or solvent extraction and it shall be clear, free from rancidity, suspended or other foreign matter, sep-
arated water, added colouring or flavouring substances or mineral oil and shall contain not more than 2 %
erucic acid (as % of total fatty acids) and shall conform to the following standards, namely:—

S. No. Parameters Limits
1. Butyro-refractometer reading at 40°C 58.6 to 61.7
OR
Refractive index at 40°C 1.465 to 1.467
2. lodine value (Wij's method) 105 to 126
3. Saponification value 182-193
4. [Unsaponifiable matter Not more than 20g/kg
5. Acid value Not more than 6.0
6. Bellier test (Turbidity temperature - Acetic acid Method) Not more than 19.0°C
7. [Test for Hydrocyanic Acid (Ferric Chloride test) Passes the test
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Test for argemone oil shall be negative.

Further, Rapeseed oil obtained by solvent extraction shall be supplied for human consumption only if it is re-
fined and it shall conform to the standard laid down under regulation 2.2.1 (16) except acid value which shall
be not more than 0.6. Additionally, it shall have Flash Point (Pensky Marten Closed Method) not less than
250°C and the oil so refined shall contain Hexane not more than 5.00 ppm:

Provided further that it may contain food additives permitted under these Regulations and Appendices.”.

(d) for clause 19 relating to Palm oil, and its standards specified therein, the following shall be substituted, namely:—

“19. Palm oil means the oil obtained from fleshy mesocarp of fruits of the oil palm (Elaeis Guinensis) tree by
the method of expression or solvent extraction. It shall be clear, free from rancidity, suspended or other foreign
matter, separated water, added colouring and flavouring substances or mineral oil. It shall conform to the fol-
lowing standards, namely:—

S. No. Parameters Limits

1. Butyro-refractometer 35.5-44.0

reading at 50° C

Or

Refractive Index at 50° C 1.4491-1.4552
2. Melting point (capillary slip method) Not more than 37° C
3. Iodine value(Wij's method) 45-56
4. Saponification value 195-205
5. Unsaponifiable matter Not more than 1.2 per cent
6. Free Fatty Acid (expressed as Palmitic Acid) Not more than 10.0 per cent

Indigenously produced raw Palm Oil obtained by method of expression may be supplied for human consump-
tion as such provided Free Fatty Acid value (%) (expressed as Palmitic Acid) is not more than 3.0. But palm oil
imported into the country or domestically produced having Free Fatty Acid value more than 3.0 and upto 10.0
or obtained by solvent extraction shall be refined before it is supplied for human consumption and it shall con-
form to the standards laid down under regulation 2.2.1 (16). Additionally, it shall have Flash Point (Pensky-
Marten closed method) — Not less than 250° C.

Test for argemone oil shall be negative.
However, it may contain food additives permitted in these regulations and appendices.
The oil so refined shall not contain hexane more than 5.00 ppm.”;
(e) for clause 21 relating to Palm kernel oil and its standards specified therein, the following shall be substituted,
namely:-

“21. Palm kernel oil means the oil obtained from sound kernel of the fruits of oil palm (Elaeis guinensis) tree
by the method of expression or solvent extraction. It shall be clear and free from rancidity suspended, or other
foreign matter, separated water, added colouring and flavouring substances or mineral oil. It shall conform to
the following standards, namely:—

S. No. Parameters Limits
1. Butyro-refractometer 35.3-39.5
reading at 40° C
Or
Refractive Index at 40° C 1.4490 - 1.4520
Iodine value (Wij's method) 10-23
237-255

Saponification value

- Not than 1.2 t
Unsaponifiable matter ot more thaf 1.2 per cen

R Rl Rl I

Free Fatty Acid (expressed as Lauric Acid) Not more than 10.0 per cent
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Further, Palm kernel oil imported into the country or domestically produced having Free Fatty Acid value(%)
more than 3.0 and upto 10.0 or obtained by solvent extraction shall be supplied for human consumption only af-
ter refining and shall conform to the standards laid down under regulation 2.2.1 (16). Additionally, it shall have
flash point (Pensky-Martens closed method) — not less than 250°C.

Test for argemone oil shall be negative.
However, it may contain food additives permitted in these regulations and appendices.

The oil so refined shall not contain hexane more than 5.00 ppm.”;

(II) in sub-regulation 2.2.4 relating to EDIBLE FATS, -
(a) for clause 5 relating to Cocoa butter, and its standards specified therein, the following shall be substituted, namely:-

“5. Cocoa butter means the fat produced by extraction or expression from cocoa beans, the fermented and dried
seeds of Theobroma cacao L, or its constituent parts (except the shell), or its products, cocoa nib, cocoa fines,
cocoa mass, cocoa press cake or expeller press cake. It shall be free from rancidity or other off odours, adulter-
ants or other harmful ingredients. It shall have the colour, odour and taste characteristic of cocoa butter. If the fat
is obtained by the method of solvent extraction, it shall not contain hexane more than Sppm. It shall conform to
the following standards, namely:-

S. No. Parameters Limits
1. Percentage of free fatty acids Not more than 1.75
(calculated as oleic acid)
2. Iodine value 32to42
3. Melting point 29° Cto34° C
4. Butyro-refractometer reading at 40° C 40.9t0 48.0
Or
Refractive Index at 40° C 1.4530-1.4580
5. Saponification value 188 to 200
6. Unsaponifiable matter Not more than 0.7 per cent by weight
and
in case of press cocoa butter Not more than 0.35 per cent by weight.”;

(b) after clause 10, the following clause shall be inserted, namely:—

“11. Peanut Butter means cohesive, comminuted food product prepared from clean, sound, shelled peanuts or
groundnuts (Arachis hypogaea L.) by grinding roasted mature kernels from which the seed coats have been re-
moved. It may contain sugar, liquid glucose and edible oils and fats permitted in these regulations.It shall conform
to the following standards, namely:-

S. No. Parameters Limits
1. Moisture Not more than 3.0 per cent by weight
2, Fat Not less than 40.0 per cent by weight(on dry basis)
3. Protein Not less than 25.0 per cent by weight(on dry basis)
4. Total ash Not more than 5.0 per cent by weight(on dry basis)
3. Acid value of extracted fat Not more than 4.0
6. Salt as NaCl Not more than 2 per cent by weight

Test for argemone oil shall be negative.

(i) Food Additives: The product may contain food additives permitted in Appendix A.

(ii) Contaminants, Toxins and Residues: The product shall comply with the Food Safety and Standards
(Contaminants, Toxins and Residues) Regulations, 2011.
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(iii) Hygiene: The products shall be prepared and handled in accordance with the practices prescribed in the
Schedule 4 of the Food Safety and Standards (Licensing and Registration of Food Businesses) Regula-
tions, 2011 and any other such practices prescribed from time to time under the provisions of the Food
Safety and Standard Act, 2006.

The product shall conform to the microbiological requirement prescribed in Appendix B.

(iv) Labelling: The provisions of the Food Safety and Standards (Packaging and Labelling) Regulations, 2011
shall apply.

(v) Methods of Sampling and Analysis: As provided in the relevant Food Safety and Standards Authority of
India Manual of Methods of Analysis of Food.”.

PAWAN KUMAR AGARWAL, Chief Executive Officer

[ADVT.-1II/4/Exty./273/17]
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